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The grievance of the petitioner‘is'that‘he was suffering from ailment of the
eye and, therefore, he.had made an application fof:postponement of the trade test
and that without considering his request, the petitioner's claim has been
unreasonably‘rejécted; The respondents have denied the allegation stating that he

did not make any such application before the Selection Board for postponing the
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trade test on the ground of his problem gn the eye. It is stated in the reply that
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he submitted his identity card and submitted himself for the trade tes. anig

was duly questioned. It is stated that having regard to the nature g

authorities. There is also no reason to give a biased or a
the petitioner by the respondents. It; theréfore, flows that
make any request fér postponement of the trade test and he actu¥
the trade test and.failed. That being the position, he is no

relief. This petition, therefore, fails and is dismissed. No costs.
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(By Hon'ble Mr. Justice V.S.Malimath, Chairman) :

The grievance of the petitioner is that he was suffering from ailment of the
eve and, therefore, he had made an application for postponement of the trade test
and that without considering his request, the petitioner's claim has been
unreasonably re jected.. The respondents have denied the allegation stating that he
did not make any such application before. the 'Selection Board for postponing the
trade test on the oround of his problemiQn the eye. It is stated in the reply that
he:_submitted his identity card and submltted himself for thé trade test and that he
was duly questioned. It is stated that having regard to the nature of the answers
given, he secured zero marks. There is mo reason to disbelieve the version of the
authorities. ‘I‘ﬁere is also no reason to give a biased or a false version against
the petltloner by the respondents. It, therefore, flows that the petitioner did not
make any request for postponement of the trade test and he actually participated in

the trade test and failed. That being the position, he is not entitled to any .

relief. This petition, therefore, fails and is dismissed. No costs.
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